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Mr. Speaker: I thought his question
was whether dictionary-making also
will be entrusted to this commission,
so thai they may supervise whatever
has becn done. A dictionary will in-
clude scientific terms also.

Dr. K. L. Shrimali: Among the
functions of the commission which we
are proposing are:

(a) reviewing the work done so
far in the field of scientific
and technological terminology
in the light of the principle
laid down in paragraph 3 of
the Presidential Order;

(b) formulation of principles re-
lating to co-ordination and
evolution of scientific and
technical terminology into
Hindi and other languages;

(¢) co-ordination of the work
done by different agencies in
the States in the field of
scientific and technological
terminology with the consent
or at the instance of the State
Governments concerned, and
approval of glossaries for use
in Hindi and other Indian
languages as may be submit-
ted to is by the concerned
agencies;

(d) taking up preparation of
standard scientific textbooks
using the new terminology
evolved or approved by it;
preparation of scientific and
technical dictionaries and
translation into Indian langu-
ages of scientific books in
foreign languages.

These are some of the functions
;nhich are proposed, but they are not
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It is presumed that the l.cn’ble
Member seeks information regarding
foreign holdings by Indian na'ionals
in banks in foreign countries. Under
the current regulation, it is necessary
for Indian nationals to take the
Reserve Bank of India’s permission
for opening or maintaining an account
abroad. An exemption has, how-
ever, been granted for any sum

" held as on 8th July, 1947 in an
account expressed in pound sterling
and in existence prior to that
date. No fresh credits can be made,
to such an account without the prior
permission of the Reserve Bank.
Neither the Reserve Bank nor the
Government have any means of veri-
fying unauthorised holdings in foreign
banks as the latter are under no obli-
gations to disclose such information.
The Directorate of Enforcement, how-
ever, keeps a close watch on
unauthorised transactions and un-
authorised maintenance of accounts
and takes appropriate action against
those who violate our Foreign
Exchange Regulations.
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Mr. Speaker: This was already

asked and an answer was given that

documents were also seized and so
on.
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Shri Ansar Harvani: Is the Govern-
ment aware that some of the Indian
Princes and some big merchants of
this country often go abroad, take out
a lot of money and credit them in

these banks? What action has been
taken against them?

Shri B. R. Bhagat: So far as Princes
and others who had accounts prior to
8th July, 1947 are concerned, as I
said in my main reply, they are
authorised to maintain those accounts,
but any credit or debit to those ac-
counts is subject to the permission of
the Reserve Bank. So, when they
go out, they can incur expenditure,
but that has to be approved by the
Reserve Bank.

Shri Sinhasan Singh: The hon.
Deputy Minister stated in his reply
that the Directorate of Enforcement
was looking after these affairs, but he
has also stated that the foreign banks
are under no obligation to inform us
about these transactions. So, may
I know how this Directorate comes to
know as to who has deposited, when
he has deposited? How does it get
that information?

Shri B. R. Bhagat:
own intelligence.

It epplies its
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Shri S. M. Banerjee: May I know
whether after the issue of the notifi-
cation dated 25th September, 1958,
some of the persons who have their
accounts made declarations; if so how
many, and who are those persons?

Shri B. R. Bhagat: I want notice of
this question.

Shri Kamal Singh: Can the hon.
Deputy Minister tell us whether this
tendency of sending money abroad is
growing; it so, what is the reason?

“Shri B. R. Bhagat: How can we say
that thev send it secretly and illegal-
ly? 1f it comes to our notice, we
caich it. If the number of cases is
any indication, the Directorate of
Enforcement has been, on an average,
catching about 100 cases a month. The
hon. Member may draw his own
inforence.
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Everything was known already.

Shri Harish Chandra Mathur: The
hon. Prime Minister, during his last
visit abroad, expressed the opinion
that there was lavish expenditure by
certain Indian Princes and others.
May 1 know whether that Ilavish
expenditure is with the permission
and the knowledge of the Reserve
Bank?

Shri B. R, Bhagat: As I said, under
the rules, expenditure met out of i:ese
accounts or credits added to them, are
subject to the approval of the Reserve
Bank.

Shri Joachim Alva: Is there &n
entry in the income-tax return that
the assessee has had am account in
the past or is having an account at
present in foreign countries? If there
is no such provision, will Government
include such a provision?

Shri Morarji Desai: It is a sugges-
tion for action.

Shri Viswanatha Reddy: May I
know the method by which we can
discover the balances in foreign banks
of Indian nationals? May I know
whether any proposal is under con-
sideration for lenient treatment of
those who make voluntary disclosures
of their foreign exchange reserves
even at this stage?

Shri B. R. Bhagat: We gave a period
after the notification of 25th Septem-
ber, 1958. Within that period any-
body who surrendered his account was
given very lenient treatment. After
that, the question of any such treat-
ment does not arise.

Shri” Sugandhi: May I know whe-
ther it is a fact that Shri S. A. Dange
has another account in some Czecho-
slovakian bank?

Shri B. R. Bhagat: That doeg not
arise out of the main question.
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Mr. Speaker: If the hon. Member
has got any information, he will pass
it on to the Finance Minister.

Free Education for Children of
Teachers

+
Shri Ram Krishan Gupta:
Shri Chinfamoni Panigrahi:
*9;0.42 Shri Assar:
Shrimati Renu Chakravartty:
LShri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether the recommendation to
give faciiities of free school education
to the children of primary and second-
ary school teachers has been consider-
ed by Government by now; and

(b) if so, what is the reaction of
Government to this recommendation?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
Government agree in principle with
the suggestion that has been made, as
providing a means of ameliorating
the financial condition of the teachers
and have commended it to the notice
of the State Governments within
whose sphere of responsibility its im-
plementation lies. The Government
trust that the State Governments will
give the matter the consideration that
it deserves, in the light of their re-
sources.

Shri Ram Krishan Gupta: May I
know whether any aid has been given
to the State Governments to imple-
ment this programme as suggested by
the Central Government?

Dr. K. L. Shrimali: No asistance has
been given by the Central Govern-
ment, but the response from the State
Governments has been very encourag-
ing.

Shri D. C. Sharma: May I know
how many State Governments have
approved of this scheme?

Dr, K. L. Shrimali: The conditions
vary from State to State. For exam-
ple, in Andhra Pradesh, education
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up to the eighth class is free for all
children; and the children of non-
gazetted employees of the State Gov-
ernment, including teachers of Govern-
ment and aided schools are allowed
half-fee concession in classes ninth to
twelfth. In Assam .

.Mr. Speaker: The hon. Minister may
kindly lay a statement on the Table
of the House.

Dr. K. L. Shrimali: I think it will
be better if I place the full informa-
tion on the Table of the House.
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Shri Venkatasubbaiah: May I know
whether the Andhra Pradesh Govern-
ment have sought financial assistance
from the Central Government, to
extend free educational facilities for
the sons of the NGO’s and school
teachers, studying in the secondary
stage?

Dr. K. L. Shrimali: As far as I am
aware, the Andhra Pradesh Govern-
ment have already written to us that
they do not have adequate financial
resources. I am not sure whether
they have asked for any assistance.





